
IN THE CENTRAL ADMINISTRATIVE ¶RIBIJNAL * HYDERABAD BENCH 

AT HYI3ERABAD 

* ** 

M.A. 196/N in 
0.A. 20/92, 	 2S.t'Z ReSi3i,.flJ_1fr.Qa&. 

B. Gunasekbar Babu 	 Applicant. 

Vs 

1. The General Manager. 
SC Rly, Rail Nilsyarn, 
Secunderabad. 

2 • The Chief Pers.nnel Off jeer, 
SC Rly, Rail Nilayam, 
Secunder abad. 

The Divl.Railway Managez(P), 
SC Rly, (BG), Secunderabad. 

The Dy.Chief Mech.Engineer, 
Carriage Repair Sh.p, 
SC Rly, Tirupathi. 

S. The W.rkshàp Pers.nnel Off icer,, 
Carriage Repair flap, SC Rly. 
tirupathi. 	 .. Reap.ndenta. 

C.unsel lathe Applicant 	$ Mr. P.Krishna keddy 

Csunsel fr the Reep.ndents a Mr. K.Siva Reddy, SC for Rlys. 

CORAM $ 

THE HON'BLE SHRI R. RMGMMAN * MEMBER (ADMN.) 

. .2 
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fr ') *1 

Oral Order (Per Hon'ble Shri ERangarajan. Member (adrin) 

Heard Mtn Sarada for Mr.P.Krishna Reddy, learned counsel 

for the applicant and Mr.K,Siva Reddy, learned counsel for the 

respondents. 

The applicant in this MA filed OAdlo.20/92 which was 

disposed of on 13-1-92 (Annexure-Vfl) The direction given reads 

as belows- 

We have heard MrP.Madhusudhana Rao for the applicant and 
Mr.NJLDevaraj, for the resp ndents. Since this fact is not 
disputed, we pass the same order in  this case also viz., that as 
and when the Group 'D' posts in the outsider's quota become available 
at carriage repair shop, Tirupathi or any where siso in the Guntakal 
Division, the applicant herein should be considered first before 
considering any other case in the order of his rank in the 
empanelment for Group 'CO post. With these directions, the applicatioi 
is disposed of at the admission stage itself with no order as to 
costs.. 

In pursuance of the above direction it is stated that he was 

medically examined for Diesel Cleaner post but he was f•und 

medically unfit for the post of Diesel Cleaner. Hence he filed 

0ANo.125/96 praying for a direction to the respondents to appoint 

hbi as Kalasi or any Group-D post as per the Judgement in 0*. 20/92. 

When 0*. 125/96 was taken up for hearing the learned counsel for the 

respondents subnitted that the prayer in this 0* is subject matter 

of 0*. 20/92 and hence that 0* was not maintainable. That subnifljóà 

was found in order and hence 0A.125/96 was converted as MA in 0*.. 

20/92 for implementation of the Judgement in 0*. 20/92. That MA is 

now numbered as 196/9602.-O tt1'fTL 

4. 	When this MA w0s taken up for hearing the learned counsel 

for the respondents produced before me a letter No.CP/563/DSL/Uc/95 
be 

dated 13-5-96 wherein the applicant was asked 4. jiesent himself 

before R-3 in connection with his appointment in Group-D post. 
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It is seen from that letter referred to above that a second 

class pass bearing N..100326 was als• enclosed for the j.urney 

of the applicant from Nellore to Secunderabad. In pursuance 

of the letter dt. 13-5-96 the applicant attended the divisional 

ff ice at Secunderabad and a letter addrssed to the Medical 

Dffëct.r. Lalaguda was handed over to him to present himself 

for medical test by the Medical Director, L.iaguda. The letter 

bearing No.CP/563/DSW94/1)C9Aol.IV dated 23-5-96 a4tes5ed to 

Medical Director, Lalaguda is reproduced below:- 

Mr.B.Gunasekhar Babu • candidate for appointment to 
the post of DGIJ Cleaner in the scale of Rs.750e940/-(RSRP) 
in the Diesel She4,fKZJ is hereby directed for examining in 
the category BeI. 

1n this connection the CPOS letter No.P.177/Mech/ 
Miscftt dt. 17-2-95 together with the letter from special 
officer of MR is enclosed for necessary action at your end. 

From this letter a 	-top it_It the aet -sit- n of the letter 

is not very clear. The applicant is already foun4nf it for 

Diesel Cleaner post •Mqnce the Medical Director should -be a 
asked 	examine hisfltness for any post in lowerto tStLs4 > itt 

Medical category for Diesel Cleaner. As the letter is not very 

clea the applicant now be given a suitab worded letter for 

examining him that a medical category lower than the medical 
be 

category of Diesel Cleaner for which he willzeIiqible for 

appointent in Group-b post. The applicant with that letter 

should presenllhimself before the Medical Director on the appointed 

date and time for remedical examination. It is further stated 

by the learned standing counsel that the applicant is not 

cooperatingi yre,ting before the Medical Director. 

The fresh addsoes jtndicated above should be made ready on or 

before by 31st August 1996 and the applicant should collect 
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4.4.. 

the same on that date from R-3 and present himself t. 

the Mddical Direct.r in medical examinatien as per 

the directi.n of the Medical Directsr. 

S. The MA is .rdlered •c•rdingly. N. cnts. 

(R. Rangarajap) 
Meniber(Admn.? 	A 

j 

fl'Zfrt Ci) 
Dated S The 14th_AM9BSS 1996. 
tDictatea In Open C.urt) 

apr 




